





27.07.2020 1
This is an application for releasing vehicle bearing no. DL 1LAC 2112 and 442 he

Superdan.
Present Ld. APP for the State
Ld. counsel tor applicant

10 has filed his reply. Taken on record

In

ead ol rele

S sing the vehicle on superdarn, | am of the co
1o be released as per directions of Hon'ble Supreme Court in case titied as Sunder Bhai Ambalal Desai Vs
State of Gujrat, AIR 2003 SC 638 wherein it has been heid that

Vehicles involved in an offence may be released to the rightful owne

taking photographs of the vehicle, valuation report, and a sec

69. The photographs of

accused as well as by the person to whom the custody i

70 The production of the wvehicle should n

the exceprion

72 If the vehicle is insured, the court shall issue n

company for disposal of the vehicle. If there is no respe

informs that « has claimed insurance/released

insurance company fails to take possession of th

73. If a vehicle 1s reply not claimed by the

third person. it may be ordered to be sold by aucton

The view of the Hon'ble Supreme Coun has been reit

case utled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014

Considenng the facts and circumstan

question bearng registration no. DL 1LAC 2

be reieased to the registered owner after

verification and on furnishing secunty bond as per valuation

panchnama of the vehicle and furnishing of security bond as

vehicle shall be released by the IO

Ld. Counsel for applicant wishes to withdraw the a
liberty to file afresh
Copy of this order be given dast to applicant

Panchnama and

aluation report shall be filed in the count


































State Vs. Roshan

FIR No.485/20

U/s 379/411 IPC

PS Paschim Vihar East

27.07.2020

This is an application for releasing articles i.e Rs. 25,500 & one Aadhar Card No. 6747
2870 2663 on superdari.

Present : Ld. APP for the State.
Applicant in person.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view that the
articles has to be released as per directions of Hon'ble High Court of Delhi in matter of “Manjit
Singh Vs. State” in Crl. M C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while relying upon the
Judgments of Hon'ble Supreme Court of India in matter of “Sunderbhai Ambalal Desai Vs.
State of Gujarat”, AIR 2003 SUPREME COURT 638, “General Insurance Council & Ors. Vs.
State of Andhra Pradesh & Ors.” Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and
“Basavva Kom Dyamangouda Patil Vs, State of Mysore”, (1977) 4 SCC 358 has held - -

“59. The valuable articles seized by the police may be released to the person, who .
in the opinion of the court, is lawfully entitled to claim such as the complainant at whose house
theft, robbery or dacoity has taken place, after preparing detailed panchnam= of such articles,
taking photographs of such articles and a security bond.

€C. The photagraphs of such ailicles shouic Ge attested ci countersignea by the
complainant, accused as well as by the person to whom the custody is hzndad guer. Waenever
necessary, the court may get the jewellery articles valued from a government approved valuer.

61. The acwal production of the valuable articles during the triai should not be
insisted upon and the photographs along with the panchnama should suffce for the nurposes of
evidence.

Considering the facts and circumstances and law laid down by Hon'ble High Court
of Delhi, Rs. 25,500 & one Aadhar Card No. 6747 2870 2663 in questior a“ ner <& zure mema
be released to the applicant by 10 on furnishing valid address prooi, security bond as per
satisfaction of 10 and after preparation of parchnama and taking photographs of the cash and
Aadhar Card as per above directions of Hon'ble High Court of Delhi in ahov= sitad paragraphs.
Panchnama, photographs, valuation report and security bond shail be fiied along-with final repart.
Dasti copy of order be given as prayed for.

The application stands disposed off accordingy.

DUTY MMANEST/DELH!
27.07.2020














































